BY CIRCULATIQN

CENTRAL ADMINISTRATIVE TRIBUN AL

ALLAHABAD BENCH

RIVIZW APPLICATION NO, 10 OF 490p
TN
ORIGINAL APFLICATION NO, 675 OF 1996

Allzhabad this the ....‘.’."‘.'...Day of ,',,/“,1,0117,-,,199:;

Hon'ble My, L,S.Baweja, Member(A)

Sukh S&gar Sinha $/0 Sri Bhaguan Sinha
aged ahout 67 years, R/0 House Mo, 49,
Hari Om Colony, Shiwapur Sahbajgang,
P.0. Padri Bazar, Distt, Gorakhpuir,

............App]icant.

By Advocate Sri R,N.Sinha,

VERSUS

1. Union of India throuch -the General Manager,
N.E,Railway, Gorakhpur,

7 Chief Personal Officer, N.E,Railuay,
Gorakhpur,

.ll..'.‘....qespondonts;'
O RDER

By Hon'ble Mr, D.S;Baueja, Membe r (A)

This Review Application has been filed sesking
the review of the order dated 24.,12,1997 in 0,A, No,
675/1996,

It has heen held by the Hon'ble Supreme Court
in several Judgments, that the power of revieuw may be
exercised on the discovery af\the =2ny new and important
matter or evidence which panggeed after the exarcise of
the due deligence was not within the knowlege of the
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(2)

Person seesking reviru or cowld not be nroduced by
him at the time when the order was made op it may
be exercised when some mistakes or errors apparent
on fact of the record;%:'Fnund‘But it may not be

exercised on the greund that the decision w as
erroneous on merits,

Keening in vieu the above parameters for
seeking review, I have carefully considered the
averments in the revieu apolication; It is noted
that the applicatnt has sought review of the order
en merits and not due to any important fact which
could not brought on record earlier or any error
aprarant on the fact of the recordA The applicant is
seeking the modification of the relleﬁsthrouqh BRa
move the review application which can not be allowed,
The review is more an appeal in disguise seeking
modifieation of the reliefs on merits,

In the result of the above, I do not find
any merit in the review Application and the s ame
is accordingly dismkssed,

( Anand) Memb;;;Ff//




